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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Or.Np.j dated 24.1.2003 
M.A.80/03 seeking permission to 

j ointly pros ecu te th is 0 .A • is all owed; subject 
to paent of Rs.250/ in shape of I.P.O.7  
which is undertaken to be fild by the learned 
c i ns e 1 £ or the Applicant, in c a. rs e of the 
day. On receipt of the IPO (as directed abe) 
this O.A. be confined to Applicant No.1 and 
separater O.A.Nos. be assigned in respçt of 

_J Applicant Nos, 2 to 6. 	/ 
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ORDERS OF THE TRIBUNAL 

ard Shri S.E3.Jena, Advocate for 

the Applicants and Shri R .0 .Rath, Standing 

Counsel (on whcin a copy of this 0A. has been 

served) appearing for the Respondents. 
Applicants (s ix in number) have 

raised a grievance in this 0.A. under Section 
19 of the 	 1985 that vide their 
representation dated 24.12 • 2002, they made 
a grirance before the Divisional Railway 
Nanager, 3 . .Raj1wy, Smba1pir Division 
(as raised in this 0.A.) and that no heed 
having been paid to their grievances, they 
have filed this O.. 

1ithout entering into the merits 
of the grievances of the Applicants, 
Respondents are directed (D .R .11., S ,Z Railway, 

mbalpur 1 Res.No.2) to examine each of the 
allegations raised in this O.A. (as well 
as in the representation under Anne,o.lre...6 
dated 24.12.2002)1 give necessary relief 

to the Applicants by end of March/2003. 

It is stated by the counsel for tfie 

Applicants that persons selected under 
Anneires....2 and 3 are going for training 
during Februar/2003. They may be sent for 
training, but they will not derive any 

equity and their such selection shall abide 
by the ulUznate decision to be taken by the 
D .R .M., .E .Rilway, Sambalpur Div is ion(as 
per direction made above) after conducting 

an inquiry into the allegations made in this 
O.A. 

This 0 .A. • is dispos ed-of as abcv e. 
3y disposal of this O.A. other 0.A 

(to be assigned separate Nos.) are also 

disposed of accordingly. 

Send copies of this order along with 
copies of this 0 .A • to Respondents and free 
copies of this order be handed over to the 
counsels of both sides. 
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